
APPL JE AT IQ NUMBER: - 	870 Of 1993. 

APPLlCTS: 	 - 	 RESP3'DENTS: 

Sri.Srjrijvas 	v/s. 	The Post Master General,Bangalore and 
To. 	 other. 

Sri.R.A.Shiruguppi, 
Advocae,No.105—B, 
First Floor,46th Cross, 
Near Mosque,FourthBlock, 
Rajajinagar, Bangalore—lO. 

b.Pot Master General (Staff), 
Karnataka Region, Bang alore-1. 

Srj.G.Shanthappa,Addj,CGSC, 
High Court Bldg,Barigalore—l. 

Subject:— Forwarding .f copies ot.the Orders passed by the 
Central adminiz,t:ative Tribunal,Bangalore. 

Please find enclosed herewith a copy of the DER/ 
STAY IUJER/INTERIM OIDER/, passed by this Tribual in the above 
mentioned application (s) rr. - 	22-04-1994. 

/ Y,  j DEY REGISTh 
J1JJ IC IAL BRPNCHES. 



MR. JUSTICE P.K. SHYAMSUNDAR 	VICE CHAIRMAN 

MR. V. RAMAKRISHNAN 	 MErVBER(A) 

Srinivas, 
S/o Ramayya 
R/o Bactdepalli, 
Madhwar, 
Diett.Culbarga 	 Applicant 

( By Advocate Shri R.A. Shiraguppi ) 

V. 

The Post Master Ceneral, 
Karriataka, 
Bangalore 

The Senior Superintendent of 
Post Offices, 
Gulbarga Division, 
Gulbarga 	 Responcrits 

( By learned Standing Counsel ) 
Shri C. Shanthappa 

OR D ER 

MR. JUSTICE P.K. SHYAIV5UNDAR, VICE CHAIRMAN 

Heard. 

2. 	Admit. 

This application is by a candidate who 

was actually selected once before but provisionally 
- 	 I 

-/ ,- ,---•-- 
for the post of Branch Post Master, Baddepalli, 

er 
-, 	: 

	

— 	 BO Madhuax by order dated 20.7.92. That order 

clearly stated that the applicant Shri Srinivas, 

8/0 Ramayya, has been provisionally selected for 

appointment subject to fulfilment of other 



 

formalities and tra 

he was hopefully ex 

in that office as a 

ferrinQrJch8r9e etc. 
While 

cting to be inducted formally 

PM, he 'eceived another 
IL 

0 

communication dated 17.1.93 
	

per Annexure A-.2 

stating that his se]ction 
	

BPM has been cancelled 

because of inf'ormat 

that he had been in 

registered at Saida 

was, therefore, can 

n made vaj1abie indicating 

1usd ii a police case 

r Poiide Station. His selection 

lied. Probably against 

cancellation of his las ctün he made a representation 

and got issued a i4i notie as per Annexure A-4. 

Nothing happened bu it doe transpire that the 

criminal case regisered aginst him at Saidapur 

Police Station ref Jred to n the cancellation order 

at Ann-A-2 the poif.e had 1ter filed a 18 1  report 

stating that the C 
	laint waS a mistake 0  Copy 

of the 18 1  report 
	

furnihed as at Annexure A-3. 

4. 	If the caself'ad stodd at the above juncture 

in that the man had been c'eared by the police, 

it uould have beenj1 just and proper to revoke the 

cancellation orde and theeafter for appropriate 

steps being taken 0 inducLapplicant into office 

but that is not 
	

t transired after the police 

gave him a clean 
	it as above but what really 

transpired was thei!Departflent invited fresh 

applications and ie appl!cant also applied for 

fresh selection t 

actually consider 

appointment went 

higher marks the 

the records that 

9th standard and 

ereA fter amort others he was 

d for sfllection. But this time, 

o onñ Lxman who had secured 

the app1icant. We now find from 

he appl44tcant has passed only the 

ad furhished the marksheet of 



9th standard whereas the new appointee had 

already PBS&ed the 10th standard with a tiret 

claes•  Now naturally with the competition between 

the 9th standard and 10th standard with first class, 

the Department opted for the latter and appointed 

Laxman 88 Branch Post Paate 

II 

5. 	The applicant now wants that the non— 

gratifying certificate given by the Department 

at Annexure A-2 dated 7,1.93 stating that his 

antecedents were such that it did not permit his 

selection as a government servant be quashed on 

the basis of the 6 1.report filed by the police. 

But in the liQht of the subsequent developments 

starting from the subsequent recruitment programme 

initiated by the government in which the applicant 

willingly participated, the applicant has been 

knocked out on merits and not due to bad antecedents. 

Apparently someone who had higher merit in the 

matter of educaticnal qualification has been 

selected and appcSnted. Therefore, the striking 

down the applicat's selection earlier may be on 

grounds now not strictly tenable will not assist 

the applicant in securingthe job itself because 

it has gone to someone else who had a higher 

educational qualifiation 	On this ground the 

I 
	 application fails and is dismissed with no order 

as to costs 

6. 	Shri Shiraguppi wants us to add that the 

applicant may be considered for appointment for 

any future appointment in the Postal Department. 

We whole heartedly recommend the candidature of 

the applicant if opportunity arises and when there 



0 

is an opening for a pointmet but we are not 

quite sure whether e has te necessary 

qualifications. As of now 1,it transpires that 

the minimum qualifi ation rquired is SSIC. 

Annexure A-2 dated.93 wich tends to stigmatise 
ii 

the applicant standL,,, quashel1 but that is all we 

do herein. 

A 

v 	 f 	/ 

( U. RAMAKEI HNAN ) 	( P.K. SHYMSUNDAR 
t'1E1'1BER ) 	 VICE CHAIRMAN 

ua 


